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The following is the jndgment ef the Court —

Wesrtroee, C.J.—The Court is of opinion that the agreement
was one finally disposing of the matter within the meaning of
section 44, Act XVII of 1879, and, therefore, that the Subordinate
Judge of Talegaon was bound to receive it, emd to proceed as
directed in the above-named section.

‘Whether the Special Judge is right in supposing that the agree-
ment is one for the benefit of the judgment-debtor, would depend
to some extent on the question whether the decree, the subject
of it, was or was not barred by limitation at the time of the
agreement. See clause 3, sec. 25, of the Indian Contract Act IX
of 1872.
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Before Mr. Justice Melvill and Mr. Justice Kemball.
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Jurisdiction—~Court of Small Causes—* Damages on account of rent”’—Suit for use
and occupation—Trespass—Ejectment—DMesne profits.

The plaintiff obtained a decreo declaring him entitled te a certain house. He
‘thereupon gave to the defendant, who was in occupation, notice to pay him rent,
and on defatlt-of such payment he sued ‘the defendant inthe Court of Small
Lauses to recover ““ damages on aceount of rent.”
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Held that the suit was net maintainable in a Court of Small Camses, which could ’

not be used as a medium for ejecting, by indirect means, a person in possession of
‘immovable property. _

+Held, also, that the plaintiff’s suit was only maintainable as a suit for damages on
account of trespass, and in such a suit it would be necessary for the pleintiff to
prove possession prior to the trespass, or to have obtained a decree in ejectment
which would relate back to the date of the trespass. The plaintiff had obtained
nothing more than a decree declaring him to be the owner of the house; but this
did not necessarily import a right to immediate possession, nor could the
plaintiff be allowed to derive frem it all the benefit which he might derive from
@ decrze in ejectment.

Tais was an application for the exercise of the High Court’s ex-
traordinary jurisdiction against a decree passed by Khan Bahadur
Cursetji Manekji Cursetji, Judge of the Court of Small Causes
at Ahmedabad. ‘
# Extraordinary Application, No. 99 of 1831,
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The facts of the case were as follows :—

A house situated in the city of Ahmedabad belonged to one
Khusal, brother of the plaintiff. On the death of Khusal the
plaintiff obtained a certificate of heirship to his brother, and laid
claim to the house. Khusal’s widow, Ganga, disputed the claim,and
by a suit bad it established that her husband and the plaintiff had
been divided, and that, therefore, she was entitled to the house for
her lifetime.

Some time afterwards Ganga executed a mortgage of the house
to one Hargovandas, who sued her upon it, and obtained a decree.
After the passing of this decree, Ganga died, and Hargovandas pro-
ceeded to sale, and the house was bought by the defendant’s father.

The plaintiff thereupon brought a suit against Hargovandas, as
well as the defendant’s father, and obtained a decree declaring
the Ganga had only a life-interest in the house, %nd that what
passed to the purchaser at the sale under the decree against her
was nothing more than her life-interest, which alone she could

_.convey. The decree declared the plaintiff entitled to the house.

" The plaintiff now sued in the Court of Small Causes at Ahmed-
abad. He alleged that he was the owner of the house ; that
Ganga fraudulently executed the mortgage to Hargovandas, who
collusively with her obtained a decree, and sold the house to the
defendant’s father ; that he having obtained a decree in the Court
of the Subordinate Judge declaring him to be the owner of the
house, the defendant’s father should have given up possession to
him, but did not ; that since the death of the defendant’s father
in September, 1880, the defendant higself had been in possession ;
that the plaintiff gave a notice tothe defendant, but the defend-
ant would neither vacate the house nor pay him rent; and the
plaintiff prayed for Rs. 8, being damages for the loss of rent for
four months.

. The defendant ( inter alia) contended that the plaintiff muss first
sue in the Court of the Subordinate Judge for ejectment, and that
his present action could not be maintained.

The Judge of the Court of Small Causes held that « the effect
of the decisions in the plaintiff’s favog is that the defendant’s
father, buying after Ganga’s death, absolutely teok nothing“by his
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purchase. Gangd had, at 1easf, only a life-interest, and that, of ‘

course, ceased on her death. The defendant’s father paid money
only for such right, title, and interest as Gangéd had in the house,
* * * The defendant’s vakil has contended that
the plaintiff is bound to bring a suit for ejectment before he can
sue for use and occupation. * * * *
But, after the decisions in his favour, the plaintiff’s title I consider
to be fully established, and he is not bound to sue for ejectment.
He can certainly bring a suit of this nature in this Court for
wrongfully holding over premises which it has been decided by
a competent Court do not belong to them but to the plaintiff.
It would, under the circumstances, be plainly unjust and inequit-
able to assist the defendant in his wrongful occupation by mak-
ing the plaintiff (who has already suffered much by costs of
litigation) briflg a suit for ejectment, which would cost him a
deal of money and delay the remedy.”

The Judge of the Court of Small Causes made a decree in favour
of the plaintift for the rent asked for.

Nandbhd:r Haridds, Government Pleader, on behalf of tho-

defendant moved the High Court for a rule nisi, calling on the
plaintiff to show cause why the decree of the Small Cause Court

should not be annulled. The rule was granted .on the 14th of"

July, 1881, by Kemball and Pinhey, JJ.

Pandurang Balibhadra showed cause.—The plaintiff has done
all he could. Hehas got a declaratory decree as regardshis title,
and the defendant’s possession is clearly wrongful. .And a suit to
eject him properly lies in a Court of Small Causes, and the cir-
cumstance that an incidental inguiry into title is necessary, does
not deprive that Court of its jurisdiction. In Mugun Chunder
Chuttoraj v. Surbessur Chuckerbutty® a person was an innocent
purchaser for value, and held bond-fide possession in ignorance ofs
the plaintiff’s rights, and the plaintiff obtaining a decree sued him
for mesne profits for the time during which he had been kept out

of possession by the defendant. The Court held that mesne profits
" could always be recovered from a person who had enjoyed them,
even though he had been in bond-fide possession without know-

' (1) 8 Cale. W. R. 479,
B 944—6
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ledge of the defect in his title. In Ram Chunder Surmahyv,
Ram Chunder PalW it was held that where intermediate holders
combined wrongfully to keep an auction-purchaser out of posses-
sion, they must all be held liable for mesne profits. {Mgrviry, J.—
But can you cite any authority for holding that a suit for rent or
mesne profits could be brought before suing for possession, and
merely on the strength of a declaratory decree in which no con-
sequential relief is given? ] No; I cannot. )

Nanabhat Haridas in reply.~This case must be decided on the
same principle as that in which Jamnadas v. Bai Shivkor® was
decided. That suit was before the same Judge, and was for dam-
ages on account of rent, and this Court held that the suit conld
not be regarded as one for use and occupation, the claim not being
based on an express or implied contract, and that the plaintiff’s
proper remedy was by a suit in ejectment accompanied by a claim
for mesne profits. The plaintiff’s present suit is premature, and _
not cognizable by a Court of Small Canses.

The judgment of the Court was delivered by

MgrviLs, J.—This claim puarports to be one for “ damages on
account of rent,” and, therefore, resembles that in Jamnadas v. Bat
Shivkor® . The casediffers,however,from Jamnadasv. Bai Shivkor
in two particulars, viz., that the plaintiff has obtained a decree
declaratory of his title, and has given to the defendant a notice to
pay bim rent. The notice cannot make the defendant the plaint-
iff’s tenant, nor create a contract between the parties ; and, there-
fore, if regarded as a suit for rent, or for nse or occupation, this
action will not lie. It can only be maintainable as a suif for

. damages on account of trespass; and,-before such a suit can be
‘maintained, the plaintiff must, we are inclined to think, prove

possession prior to the trespass, or have obtained a decree in
ejectment, which would relate back to the date of the trespass
(Turner v. Cameron’s Coalbrook Steam Company® ). The plaintiff
bhas obtained nothing more than a decree declaring him to be
the owner of the house ; bub this does not mnecessarily import
a right to immediate possession, nor can the plaintiff be allowed

(1) 23 Cale. W. R. 226. (2) L L. R, 5 Bom. 572.
(8) 5 Exch. 932 ?
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to derive from it all the benefit which he might obtain from a
decree in ejectment. If this were permitted, a plaintiff would
never bring a suit for possession ; but, having obtained a cheap
declaratory decree, he would proceed to worry the defendant by
constant suits for mesne profits in the Small Cause Court, until
the defendant would throw up the property, and the plaintiff would
obtain, to the detriment of the public revenue, all the advantages
which he could derive from a suit in ejectment. Assuming,
(though it is very doubtful), that the present action is maintain-
able in any Court without a previous decree, or simultaneous
claim for possession of the property, for trespass on which mesne
profits are asked, we feel no doubt that it is not maintainable in
a. Court of small Causes, which cannot be used as a medium for
ejecting, by indirect means, a person in possession of immoveable
property.
Rule made absolute with costs.

APPELLATE CIVIL.

DBefore Sir M. R. Westroop, Kt., Chief Justice, and Mr. Justioe Birdwood.
RUNGO BUJA'JY, Praixtivr, v. BA'BA'JT anD ormEGS, DEFENDANTS. ¥
Limitation Act No. XV of 1877, Section 25—Native date—Month.

The plaintiff sued on a note, bearing a native date, Ashad Vadya 13th, Shaké
1799 (7th August, 1877), and containing a stipulation for payment of the money
to this effect :—“ In the month of Kértik, Shaké 1799,~that is to say, in four
months,—we shall pay in full the principal and interest.” The plaint was filed
on the 6th December, 1880, in the Court of small Causes at Poona. The Judge
was of opinion that the claim was barred. On his referring the case to the High
Court for its decision,

Held, that the period- of four months was, for the purpose of ascertaining

whether the suit was barred by lapse of time, to be calculated according to the °

Gregorian Calendar, under section 25 of the Limitation Act XV of 1877, and that
the claim was not’ barred

- Réq Bahddur Madan Shrlkmshnap, Judge of the Small Cause
Court at Poona, referred the following case, with his opinion
thereon, for the decision of the High Court under section 617 of
Act X of 1877 :—

“ Thisis a suib to recover Rs. 60 on a note dated Ashad Vadya

. #Small Cause Court Reference, No. 2 of 1881,

83

1881

Karipas
V.
VALLABHDAS.

March 23.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 

